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1 beg to move :

“That leave be granted to withdraw the
Bill."

MR. CHAIRMAN : The question s :
“That leave be granted to withdraw the
‘ill."

Thv Motion was adopted.

SHRIMATI SUBHADRA JOSHI: T
withdraw the Bill.
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FILM INDUSTRY WORKERS
BILL

By Shr1 8. C, Samanta

SHRI § C. SAMANTA (Tamluk) : As
you know. Sir, I am not keeping good
health and my docter has advised me to put
less strain on my thioat and body. So, I
had applied to the Hon, Speaker to allow
me to nomupate one of my colleagues to
pilot the Bill standing in my name, I have
nominated Shri R. 8. Pandey to pilot the
Bill. T think you would have received his
permission, and I hope you will kindly allow
me to nominate Shri R. S. Pandey to pilot
the Buill

MR. CHAIRMAN : All nght. Shn
R. S. Pandecy may now move the Bill for
consideration,

SHRI R. 5§ PANDEY (Rajanandgaon) :
I beg to move :

“That the Bill to provide machinery for
fixation of wages and for improvement
of working conditions of workers in the
Film Industry, be tahen into considera-
tion,”
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MR. CHATRMAN : Motion moved :

“That the Bill to provide machinery for
fixation of wages and for improvement
of workiog conditions of workers in
the Film Industry, be taken into consi-
deration.”

There are two amendments. Are they
being moved ?

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : 1 beg to move :

“That the Bill to provide machinery for
fiixation of wages and for improvement
of working conditions of workers in the
Film Industry, be referred toa Select
Committee consisting of 15 members,
namely :

Shrimati Mukul Banerji,

Shri Jyotirmoy Bosu,

Shrimati Jyotsna Chanda,

Shri H. R. Gokhale,

Shri Samar Guha.

Shri Indrajit Gupta,

Shri Nihar Laskar,

Shri V. Mayavan,

Shri Shyam Sunder Mohapatra,
Shri Priya Ranjan Das Munsi,
Shri Ramsahai Pandey,

Shri 8. C. Samanta,

Shri Arjun Sethi,

Shri Nawal Kishore Sharma, and
Shri B. K. Daschowdhuy.

with instructions to report by the first
day of the next session.” (8}

I want to speak on this Rill now.

MR. CHAIRMAN : Yon will get time
when your turn comes to speak.

SHRI SUBODH HANSDA (Midna-
pore) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 14th July, 1972.” (2)

SHRI H. N. MUKERIJEE : (Calcutta-
North-East) : I am grateful you have given
me this opportunity at an early stage to
the Bill which has been placed before the
House, This country is today perhaps the
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largest producer of cinematographic films in
the worid and, as Mr. Pandey has said, about
a million workers are involved in the diffe-
rent processes of production. This industry is
at least in certain categories flourishing most
remarkably and that is witnessed by the fact
that the top run of the film ladder in so far
as the succcessful stars of the film world arc
concerned, receive enormous sums of money,
almost always under the table by way of
black money, and that kind of allegation is
very often made known to the House by way
of answers which the Government has given
to guestions putl forward in Parliament.

[ am not going into that matter, but |
am concerncd with the condition in which
this large body of workers are now con-
demned to liva. In the different departments
of production, exhibition ana distubution of
films, the workers who are employed are in
a very handicapped position. 1If tt ¢ Govern-
ment is true to its proclamutioms about the
desire for seeing & more just society, it should
have no hesitation in accepting the principle
of this Bill and come forward with its own
version of legislation which it considers
necessary 1o safeguard the interests of the
workers in the production, disuibution and
exhibition sections of the film industry,

I say these workers are in an cxtremely
handicapped position because they work
ina large number of small cstablishments
and, except for afew, in these small establish-
ments something like a feudal relationship
still  exists, with the result that the trade
union movement finds it very difficult to go
ahead in this particular sphere. 1 myself have
been associated for nearly 26 years with the
Bengal Motion Picture Employees Union, 1
know for a fact how it is very difficult to
organise thesc people into a successful cor-
porated body in order to fight thc cmployers
because in many of the smaller establish-
ments the relationship is still continuing on
something like the feudal foundation. Inspite
of that in many centres unions of these
workers have come into existence and they
have had to carry on a veny <ttenuous fight.

There have becn instances where the
employcrs take recourse to the most nefarious
methods. | know in West Bengal the Govern-
ment jtself had appointed a minimum wages
committee for film industry workers which
produced a report, and for the time being
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the employers had agreed to accept this On
furthe r consideration they went to the High
Court and secured an injunction, by that kind
of action, by taking recourse to certain pio-
cesses of law which are still in  opet ition,
they prevent the woikers enpying cven the
fruits of the settloment made by the highest
authority, when the State Government 1tself
had appomnted a mimmum wage commuittee
and 1t gave its report, but the report was
rendered infiuctuous by recourse to D
which unfortunately can still be taken by
employers who went to the High Couwt, got
an injunction and got everything stopped

I know for a fact how in many cases n
the smaller csnemt house the employers arc
m & posiion of advantage because the
workers mie very fow i number and somic-
times find it difficolt to combine  They are
distributed all over the place 1 mean cinenid
houses 1 the city as wellw in the ccun i
side To hwe a powerful c1p s thon 1t s
necessary to have at luast one plue whene a
lazge number of workers are cmplosed
These worhets <uffer bucause they e dis
tributed all over the place

I know nthe production sude of the
i dusery  agun, hardly anything in the nature
of tride union nghts are jecognised In
Bomby, Calcutta and Madias product on of
fims 1 n)w a fairlv prosperous undertaking
but the wotkers are almost without any hind
of safcguaid whatever

In the distribution section we have offices
which do not employ normally a vuy laige
number of prople and since they are small
establishments, workers find it difficult to
combine effectively 1n order to fight the
employer

In the exhibition section it 1s only in the
city cinema houses that a fairly large union
can operate and they find themselves contro-
nting the kmd of position to which 1 have
referred on the pait of the employcrs
namely, they go to court and put forwmd
every imaginable obstacle bhecause the law
does not give these people the protection
that shoutd be given to them
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It 18 necessaty, therefore, to have verv
special legnlation in  regard to the film
industry employees beacause in many cases
they work in numbers which do not come
within the ambit of the nurmal labour 1ela-
tions In some places the number of workers
who arc employcd 1s less than even 25
Something has to be done to protect these
workeis because, otherwise they are com-
pletely at the mercy of the employer T need
not labour this pomnt  Facts must be known
to the 1 abour Mimistry

The position of the film industry 1s
well known It makes enormous profits  The
distribution sector the production sector and
the exhibition sector are interlinked, 1n
many cases many of the employers nvest
tnair money in the thiee sectors and they try
Lo monopoline whatever profit can be eatract-
ed from the diftarent sectors of the ndustry

Therefore, it s absolulely clear that the
film industry woikers 1n exhibition  distnbu-
tion and production seclors require speuial
sifeguards and for thit p rpose the labour
Iegislation has to have 1ts ambit  extended
Lherelore 1 feel that the Government should
wone [orward with an assurance that this
matter 1s 1w civing their urgent attention and
they should accept the principle of the Bill
I need not go into detail over the clauses as
moved bty Shrr Samanta and Shnt Pandey
But | should hke an assurance fiom the
Governmiunt that somcthing 1s going to be
done in the very ncar future to give special
protection to the people 1n the thiee differ-
ent sectois of this .ndistry 1 support the
Rill

*SHR1 SUBODH HANSDA (Midna-
pore) With your permission Sir, | want to
speak 1n Bengali on thus Bill

T rise to support this Film Industry Wor-
kers Bill, 1972 brought before the House by
Shnn 8 C Samanta [ want to point out
Sir that this Ball is a very important one.
It 1s true Sir, that I am neither a producer
ot films nor an artist myseif. As pomted
out by Shri R S Pandey earler, there are

*The original speech was delivered in Rengih

e s —— ——— ———
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about 25,000 cinemd houses in our country
and cinema is the major source of entertain-
ment for the masses. In these cinema houses
and the film studios and film laboratories
ctc. about 10 lakh workers arc employed.
But their service conditions are wvery dis-
appointing. The rate of wages paid to them
is also very poor. Most of thesc workers are
employed through contractors. These workers
Sir, do not have any secwiity of senvice.
They are not confirmed or made pcrmanent
in their posts. Sir, today when we are think-
ing of making India a welfare State, we
naturally will have to think about the secu-
rity of service of these 10 lakh workers
engaged in the film industry The Film En-
quiry Committce constituted in 1949 did
not go into the service conditions of workers
of this Industry, as already pointed out by
Shri R.S. Pandey. That Committce only
confined its ficld of enquiry to the expansion
and improvement in the Film Industry and
how to make the Industry more effective in
the entertainment field. The workers of other
Factories or Industries have cerfain safe-
guards, through the Minimum Wages Bill
etc. to protect them, Today we are also
thinking of bringing the farm and agri-
cultural labourers within the ambit of the
Mmimum Wages Bill, but these 10 Jakh
workers of the Film Industry have no
statutory protection, The) have no legis-
lation for minimum wages o1 for security of
their service. They are in constant fear of
retrenchment or dismissal. If they meet with
an accident while working, there is no pro-
vision for their medical treatment in Hos-
pitals. If they are disabled or dic, there is
no provision fer paying compensation.
Therefore, today we should try to do some-
thing seriously for the welfare of these 10
lakh workers, Sir, this Bill is a very impor-
tant measure in this context as stated by me
carlier. It is true Sir, that sitting in this
House, today, we will not be able to sulve
all the multifarious problems facing these
workers. We shall have to think seriously
about the living and service conditions of
these workers with a view to effecting
improvements therein. The various places
where these people work; how are they paid;
how their pay and leave efc. are regulated;
what other facilitics are extended to them;
all these things should be thoroughly enqu-
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ired into, Therefore, Sir,1 feel that the
amendment that I have brought forward for
circulating this Bill to elicit public opinion
may be accepted by this House and with this
request Sir, 1 conclude my speech,

*SHRI MANORANJAN HAZRA (Aram-
bagh) : Sir, I rise to support this Bill brought
forward by Shri §. C. Samanta. I fecl that
this Bill has come before us at the right time,
1 will, therelme, 1equest the Government 1o
accept this Bill and to implement its provis-
ions at the carliest possible time. 1 histened
with rapt attention the views expressed by
Shri R. 8. Pandey in a beautiful and lucid
way, carlier I agree with the views expressed
by him. But I am not in favour of the atta-
cks made by him at places on the film
artistes. It is the aitistes who have actually
kept the Frm Industry alive and they are
responsible for making the films so much
attractive and popular, About 10 lakh work-
ers are carning their hvelthood in the Indian
Film Indusiry to-day. For the welfare of
these workers this Bill has been biought
forth and if this legislation is made effective
at the eatliest, then our object will be achi-
ecved. These workers aie living to-day in a
miscrable state, although through their efforts
and devoted work they have kept the Indu-
stry running. Sir, the capital thit is invested
in the fllm industry to-day is, I believe,
more than that 1s invested 1n the Indian Jute
Industry. About 50 crores of rupees ale
invested in the Film Industiy. But on acco-
unt of lack of co-oidination and mismana-
gement in this Industry, we are deprived of
the foreign exchange that this Industry could
have earned, The producers invest a huge
amount in producing a film. But the workers
engaged in producing a film <o not get any
benefit. There have been no improvement in
their conditions. The reuson is that the pro-
ducers who invest heavily in a film also
suffer heavy losses at times. They are the
victims of the distributors and cinema house
owners. When a film is released, the distri-
butors and cinemu owneis extract their shares,
The cinema owners demand a lump sum for
exhibiting a film and if a film fails, the pro-
ducers do not get any profit. That is one of
the reasons why the conditions of the workers
in the industty are not improving. The
conditions of workers with the distributors

*The original speech was delivered in Bengall.
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and exhibitors are also not improving. Prof.
Hiren Mukkerjee 1v the President of the
Cine Technicians' Association of West Bengal
and I am also associated with this organis-
ation. Therefore, 1 intimately know the
conditions in which these people are living.
Therefore, Sir, T support this Bill brought
before the House by Shri Samanta. Many
court cases are pending in the High Court in
connection with the mimmum wages of the
worker. 1 will requesi the Govt. to introduce
legislation on minimum wages for these
workers aud give adequate protection and in
the mean time a board may be constituted
which may, through conciliation, settle the
cases which arc now pending in courts,
Government should provide for better service
conditions, hetter pay scales, dcarness allo-
wance, gratuity etc for thesc workers. 1 will
further request the Govt to take stepsto
recopen the cinema houses which arc lying
closed on account of disputes. While support-
ing this Bdl [ will implote the Govt. to
pay their attention to the film industry, Late
Dr. B. C. Roy oncc paid his attention to
the film industry and that resulted in the
emergence of a Director and Producr of
International fame lke Shri Satyant Roy.
There was a im¢ when enough funds weie
not available for producing the inteinationlly
hailed film ‘Pather Panehal’. Dr. B. C. Roy
came torward and advanced lunds to Shr
Satyajit Roy from the Government treasury.
Then only that Film could see the light of
day. The film stunned the world with its
artisic content and brought fame to our
country. Any measures taken by the centie
to improve the conditions 1 the film indu-
stry will be welcomed. 1 once again extend
my whole hearted support to thus Bill, and
with that Sir, T conclude my speech.

SHR1 B. K. DASCHOWDHURY
{Cooch Bchar) : Mr. Chairman, Sir, 1 have
already moved my amendment to refer this
Bill to the Select Commiittee. Before I say a
few words, 1 would just request, through you,
the House to accept this motion to refer the
Bill to the Select Commiitee because the Bill,
as it has been drafted, is very comprehensive,

It has already been said by the Mover
of this Bill, my colleague and hon. friend,
Shri Pandey, that there are 10 Jukhs of
persons employed in this \industry and that
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there are about 25,000 cinema houses and
4 number of other persons who work as
part-time workers nr labourers.

I have a mind to dispute that figure be-
cause if we calculate on the basis that there
are 25,000 cinema houses throughout the
country only on the exhibition side—as has
been explained before this House, there is
the production side, the distribution side
and the exhibition side—in thess 25,000
cnema houses, including the rural cinema
houses, the figure of employees will come
to nearly ten lahhs It has not been consider-
ed what actually will be the number—how
many thousands, whether one lakh or a
little more than that—on the production
side: nor has 1t been considered what will be
the number of peisons employed m this
industty on the distribution side

The Bill s vaiy compreliensive with 29
clauses and has to cover the three distinct
parts of the whole industry. As has been
said just now by my hon friend on the
othe: side, the total mvestiment in the indus-
tiy1s about Rs. 50 crores. 1 have every
doubt about that figure ulso. The total
mvestment must be much more than that.
1t is about Rs. 500 crores, o1 so

SHRI R. 8. PANDEY : Coliection.

SHRI B, K DASCHOWDHURY : No,
he said about the total investment in indus-
try, if 1 am correct. You said about the
total investment as Rs 50 crores ?

SHR1 MANORANJAN HAZRA : Yes,

SHRI R. S. PANDAY : No, it v more
than that.

SHRI B. K. DASCHOWDHURY : My
own idea is that the total investment in the
entire industry, where theie are more than
one million workers —il may be two million
workers including the part-time workers—
the investment may be nearly Rs. 500 crores,
including the investment made by the pro-
ducers and the money invested by the
distributors and the exhiblitors.

Whatever might be the fact, there are
various clagses of employces. Some are
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technicians; some are skilled workers; some
are non-skilled workers; some are office
employees and some are graded workers in
these exhibition houses. If we have to
consider such a vital issue, how can we settle
this issue, this problem, how can we go into
the very depth of the problem, by just
sitting here and spending two hours or more
and speaking about this subject ? It has to
be found out in what conditions the gate-
keepers and booking clerks are working
in the cinema houses,

MR. CHAIRMAN : The hon. Member

should try to conclude.

SHR1 B. K. DASCHOWDHURY : May
I continue the next day, Sir ?

MR. CHAIRMAN :
minute more.

He has got one

SHRI B. K. DASCHOWDHURY : 1
would require a Iitile more time. Kindly
allow me.

MR, CHAIRMAN : Please continue.

SHRI B. K. DASCHOWDHURY : 1 was
saying that there are different grades of
workers. Therc are skilled labourers, techni-
cians and others. Since we have to go into
the very depth of this problem, we must
know in what conditions the gatekeepers, the
durbans or chowkidars, booking clerks and
technicians on the exhibition side are work-
ing and in what conditions the technicians
and the skilled labour on the production
side are working. To have the entire infor-
mation about this, it is quite necessary and
it will be befitting that the Bill should go to
a Select Committee to collect the opinion of
experts and the various data in this respect
and to give full consideration in the matter.

Itis & vital industry in our country
today. Not only we are earning crores and
crores of rupees throughout the ocountry, in
cach of the individual States the earnings
from this industry varies from 1-6 crores
of Rupees by way of amusement taxes.

MR. CHAIRMAN : How much time
will you take ?

SHRI B. K. DASCHOWDHURY : An-
other 10 minutes.
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MR. CHAIRMAN : No, please. 1 will
not give you another 10 minutes, The
mover has taken 10 minutes. You want to
take 15 minutes.

SHRI B. K. DASCHOWDHURY : All
right; please give me another 5 minutes.

MR. CHAIRMAN :
3 minutes 1 allow you.

No, please; only

18 hrs,

SHRI B, K. DASCHOWDHURY : Let
me sum up in 2 minutes.

So, what | was going to impress upon
this House and the hon. Members is to have
a comprehensive Bill for all such persons who
are working in varivus grades of labour in
the film industry to know the conditions in
which they are working now. As a matter
of fact, theie is no such grade in any part of
the country. What happens is, as it happened
in West Bengal a few years back, that there
were cinema strikes and the cinema houses
were closed for months and months together.
That amounts to a huge lossto the State
revenues. Not only that. That amounts to a
loss on the workers’ side also.

So, I would appeal to the whole House,
through you, Sir, to have a full-fledged view
of the whole problem of this industry, an
industry which is vitally important, an
industry which is giving us foreign exchange,
an industiy which is giving us hundreds of
crores of rupees throughout the country,
including all the States, if we go on calcula-
ting, an industry where millions and more
than millions of people are involved, and to
know the conditions in which they are work-
ing. The Bill should be referred to a Select
Committee and a full-fledged opinion should
be sought before we take anything definitely
from this House.

I have already moved this motion to
refer the Bill to & Select Committee. 1 would
like to mention one more name. 1 think, it
is & customary rule that 1 have to mention
that. I suggest that the Bill should go to the
Select Committee consisting of the following
Members, ,,
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MR. CHAIRMAN :
. moved that.

You have already

SHRI B, K. DASCHOWDHURY : With
your permission, T would like to make an
amendment. As the Bill has already been
moved with your permission by ShriR. S,
Pandey on behalf of Shri S. C. Samanta, 1
would also like to increase the pumber of
Members from 15 to 16, with the inclusion
of the name of Shri R. S. Pandey,,,

SHRI R. S, PANDEY : Accepled.

SHRI B. K. DASCHOWDHURY : 1|
would like to include the name of Shri R. S.
Pandey.
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MR. CHAIRMAN : That stage will
come later. At this stage, you have already
moved it. When that stage comes, yon press
it.

SHRI J. M, GOWDER (Nilgiris) : Mr.
Chairman, Sir,,

MR, CHATRMAN ; The hon. Member
may continue on the next day. The House
now stands adjourned till 11 A. M. on
Monday.

1803 hrs.
The Lok Sabha then adjourned till Eleven of

the Clock on Monday, April 17, 1972/
Chairra 28, 1894 (Saka)




